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Tbe M.InIster of FInance (Shrl Sa-
chlndra Cha1ldhnrl): (a) to (c). A 
stptement showin" the comparative 
figures of the cases registered, and 
adiudicated and penalties imposed by 
the Director of Enforcement under the 
provisions of the Foreign Exchange 
Regulation Act. 1947 during the last 
5 years is laid on the table of the 
Sabha [Placed in Library, See No. 
LT-5882/66]. This statement, refiects 
the Government's measure of success 
in this campaign against foreign eX-
ch ange violations. 

L.I.C. LoaD for BouiD&' 

·711. Sbrl BlbllaU Mlshra: Will the 
Minis\er of Works, Boaslq and Urboul 
DenlGpmellt be pleased to .tate: 

(a) whether it is a fact that the 
Lite lnaurance Corporation has given 
Ro. 15 crores to meet the expenditure 
on housing schemelli committed by the 
various St-ates; 

(b J if so, the principle followed in 
the aUotment at funds to the variolll 
State.; and 

(c) the reaction of the State Gov-
ernments to the principle adopted? 

The Minister Of Works, HOWling and 
UrlNua Development (Shrl Mehr Cband 
KllalUla): (a) Yes. 

(b) In view of the need for ut-
most economy in the emergency situa-
tion this year the principle followed 
was to BUot funds only to the extent 
required for calUpleting works in pro-
gress in respect of which cO'mmitments 
bad already been made witb tbird 
parties. 

(eJ The State Govcrnmenta accepted 
this principle. 

Aid from V.SA. 

., •. SbrI Llnr" Reddy: 
8hT1mati Ramdalarl Sinha: 
IIhrl M. R. Krishu: 
Shri Dhuleshwar Meeaa: 

Sbrt R.amAchandra U1aka: 
8brl Rameshwar Tantla: 
SIlr\ 1IlmatslDcka: 

Will the Minister of FInaDee be 
pl~ued to .tate: 
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(8) whether U.S.A. have revived the 
economic aid to India; and 

(b) if so, thc nature and quantum 
of the aid? 

The Minister of Finance (Shrl Sa. 
OO .. dra Chandhurl): (a) and (b). Since 
December 1965 the USA has agreed to 
make three loans as follows: 

a loan of $3.34 million on. 
16·12·1965 for the import of 
capitBl goods for Mis Herdil-
lia Cbemicals, 

a loan of $50 million on 4-1-1966 
to Government of India for 
the import of fertilizers and 

a loan of $100 million for imporl 
of raw materials and compon_ 
ents for industrial IlIld agri-
cultural production. 

(The first two l""n agreements bave 
been signed and the third is expected 
to be .igned shortly. > 

Indus Wa\er ColllJlli.aoa 

·769. Shrl D. C. Sharma: 
8hrl Bimatsfagka: 
Shrl Rameohwar Tulia: 
Shri R. S. Pandey: 
Shrt Yashpal Singh: 
Sbri Vishwa Natb Paadey: 

Sbri Suhodb Hanscla: 
Will tbe Minister of Irriratlon anol 

Power be pleased to state: 

(a) whether the Indus Water Com· 
'mu.sion met in D~lhi on the llth. 
March, 1966; and 

(b) i! so. the outcome thereof? 
Tbe Jrlinlster for lrriratioa and 

Power (Shrl Fakhruddin Ahmeol): (a) 
Yes, Sir. 

Cb> The two Commission"rs eX-
changed the dnta with respect to the 
fiaw in, and utiJi""tion of the waters, 
of the Rivers. a~ provided under 
Article VI(1) of the Treaty, whicb had 
nat been exchanged since early Sep-
tember 1965 due to the disruption of 
communications between India and 
Pakistan. 

The Commission also held dtaeua-
....... and 
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(i) finalised Forms 14 and 16 of 
water-account for Phase II 
of the Transition Period; 

(ii) finalised an Additional Form 
of water-account for kharif 
1965; 

(iii) agreed tentatively to conduct 
the first part of the Second 
General Tour of Inspection in 
Pakistan in May-June 1968 
and the second part in India 
in June 1966 and to have the 
next meeting of the Commia-
sion in Pakistan in May 1966; 

(iv) agreed to discuss at their 
next meeting the question of 
the deliveries to Pakistan trom 
the Eastern River. durIng the 
period September 1965 on-
wards, after studying the 
gauge and discharge data ex-
cmnged during this meeting; 

(v) discussed the proced ure for 
remitting the amount due to 
the owners of timber that had 
fioated down to Pakistan in 
the Ravi and the Chenab 
Rivers and had been recover-
ed in Pakistan during the 
years ended on 31-3-1963 and 
1963-64; and 

(vi) agreed thoat the provisions of 
the IndU5 Waters Treat,. re-
lating to Phase II Would ap-
ply trom lst April, 1966. 

DA. to P.-IoIa .. 
·770. Shrl P. IL CbakrayerU: 

Shrl S. M. BaJlerjee: 
Shrl Madhu LIma,.e: 

Will the Mh;,ter of FInance 
pleased to state: 

be 

(a) whether C'ernment have re-
eently gnnOllnC"_ (! the grant of Dear-
ness Allowance l, the Central GOY. 
ernment Office,.,., drawing pay between 
Rs. 1000 and Rs, 2250; and 

(b) if so, whether the ca._e of pen-
lioners is a150 likely to receive iden-
tical treaftnent with respect to the 
rise in their pensioru: in consideration 

of the hardships accentuated by the 
price rae! 

The Depal,. MllI1ster ... the II ..... 
try of Fblanee (Shri L. N. MJahra): 
(a) Yes, Sir. 

(b) No, Sir. The position of GOY· 
ernment SCrv"Bnu who are in lerrie. 
is ditrerent from that of pensioners. 
The latter in principle are not eligible 
to the same concession., as are ad'rna-
sible to serving Government emplo-
yees. 

Import of Raw Materiaia IUI4 
Componeuls f ...... U.K. 

·"1. Shrt Kameshwar Tutla: Will 
the Minister ot Finance be pleased to 
aloate: 

(a) whether It I. a fact that U.K. 
Government have intimated (0 the 
Indian Government that they are ready 
to grant .... istance to India to oy~r_ 
come the present acute shortall~ of 
raw m9terial! and components; 

(b) it so, the details thereof; 

(c) whether it i., abo a tact that an 
adviser to the Federation ot Btltilh 
Industries Who wall recently touring 
India has assured the Indian Govern-
ment that be will persuade the U.K. 
Government for such immediate ~s

sistance; and 

(d) it so, the reaction of the U.K. 
Government thereto? 

The Mlulster Of FlIllUlCe (Shri Sa-
chln4ra Challdhllrl): (") and (b). As 
an "immediate respon.,e to the rcqueJt 
by the Government ot India lor assis-
tance in tackling the current prohlems 
arising from the fOOd situation", the 
U.K. Government extended loan of 
£ 7,5 'million to the Governmen t of 
India on 11th February, I1J66. Detan, 
Of this loan are contained in a Press 
Release issued on lIth February, IDe6, 
a copy of .... hich i. laid on the Table of 
the HOWIe. [Placed in Ubra'll. See 
No. LT-58!13/66] 

(c) No, Sir-not to our knowledge. 

(d) Doell not vioo •. 




